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However, if the unused tickets are
surrendered after the booked time of
departure of the train, refunds are
granted under special circumstances
only and on application to the Head
Office of the Railway concerned and
are subject to the deduction of 25
per cent of the fare, subjec; again to

the minimum and maximum indicated
below: —

Minimum Maximum |

per pas-  per pas-
senger senger
Rs. Rs.
Air~conditioned 7 50 30
and First Class
Second Class and 2.50 10

Third Class

SUPPORT PRICE FOR JUTE

630. SHRI R. P. KHAITAN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Government have

announced any support price for
jute; and

(b) if so, what are the details
thereof?

THE MINISTER OF COMMERCE
(SHR! DINESH SINGH): (a) Yes,
Sir.

(b) The minimum support price
for raw jute for the 1967-68 season
has Dbeen fixed at Rs. 107.17 per
quintal (equivalent to Rs. 40 per
maund) for the Bottom Grade of the
Assam variety of jute delivered at
Calcutta. Differentials for different
grades of the same wariety of jute
have also been fixed as follows:

Differentials
(Rs. per quintal)

Beiween B Bottom and X —86.70
Botiom

Between Bottom
Bottom

ang B —8.04

Between Middle and Bottom 4-10.05
Between Top and Middle +20.07
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STATEMENT RE STARRED QUES-
TION NO. 66 ANSWERED ON THE
25TH MAY, 1967

IroNn OrRe MinNes or H.S.L.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
In reply to part (c¢) of Starred Ques-
tion No. 66 answered on 25th May,
1967 I gave 1he names of private
Mine Owners who supplieq ore to
Messrs, Hindustan Steel Limited in
1966-67. The name of Messrs. B,
Patnaik Mines (P) Ltd. was omitted
inadvertently. The name of Messrs, B.
Patnaik Mines (P) Limited may be
added after Messrs. Bolanj Ores Litd.

SHRI BHUPESH GUPTA: You
have to enquire, Sir, whether it was
really inadvertence because Patnaik
is a very familiar name in the ruling

party. The name should not have
been forgotten. It is a matter for
enquiry.

CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE

OFFICAL coPY OF THE CBI REPORT ON
CERTAIN ALLEGATION AGAINST SHRT
Brju PATNAIK

MR. CHAIRMAN: I would like to
make a request. There are nearly
15 hon. Members who have mentioned
their names under this. I would like
Members not to make speeches but
put questions for clarifications.

SHRI BHUPESH GUPTA (West
Bengal): We will try to carry out
your instructions as best as we can.

SHRI LOKANATH MISRA
(Orissa): With your kind permission,
I beg to call the attention of the
Minister of Home Affairs to the
reported unwillingness of the Union
Home Ministry to furnish to the
Government of Orissa an official copy
of the C.B.I. report and the Cabinet
Sub-Committee’s findings on certain
allegations against Shri Biju Patnai¥,
a former Chief Minister of Orissa
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, in a letter dated the
24th March, 1967 addressed to Home
Minister the Chief Minister of Orissa
had said that the State Government
had decided to appoint a Commission
of Enquiry under Section 3(1) of the
Commissions of Enquiry Act, 1952 to
inquire into the charges of corruption
and improprieties committed in
different spheres of administration by
the ex-Ministers of Orissa and that it
would be helpful if copies of the
report of the C.B.I. and the Cabinet
Sub-Committee are made available to
the State Government for their
reference.

In his reply dated the 10th May,
1967, the Home Minister said that the
C.B.I. did not make a regular inquiry

into the allegations and did not
examine any witnesses. They were
entrusted with a limiteq task of

collecting the relevant facts from the
records of the Orissa Government and
submitted a report on the basis of
those facts. The C.B.I. report was
intended only for the consideration
of the Cabinet Commi.tee, and the
Prime Minister, The documents pre-
pared for Cabinet or any of its com-
mitteeg are always treated as secret.
7> Orissa Chief Minli: @ -vas also
inform ed that these documents were
not supplied to his predecessor in
office (Shri Sadasiba Tripathy) who
had also asked for them.

SHRI LOKANATH MISRA: The
Government of India is unnecessarily
trying to strain the relationship bet-
ween the State and the Centre, In a
federa} structure it is the duty of each
partner—the Centre and the State—
to help each other to carry out the
administration smoothly. In thisg case
the Government of India is in posses-
sion of certain documents. They do
not deny that they do not. They have
the document but they (real it as
cofidential. Any document which
might have been either prepareq by
the Cabinet Subh-Cominmittee or which
might have originated from the Cabi-
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net Sub-Committee can be ‘reated as
confidential, I have no doubt about it,
but here it js a different case alto-
gether, The Chief Minister of Orissa
does not insist on the furnishing of
the Cabinet Sub-Committee’s findings.
What he insists on is the CBI report
which is not part of the Cabinet find-
ing nor hag it anything to do with the
Cabinet Sub-Committee. How that can
be treated as confidential I do not
understand.

SHRI VIDYA CHARAN SHUKLA:
I agree with the hon. Member that it
is the duty of the State Government
as well as the Centra] (Government to
cooperate with each other in the good
governance of the country. Here we
have said that the CBI report which
was submitted to the Sub-Committee
was based on the document that the
Orissa Government themselves have.
They did not add anything at all. They
did not examine any document
other than the documentg which were
examined by the CBI ang *here were
some information culled out from
them and was given to the Cabinet
Sub-Committee for the use of the
Committee, So in actual practice
whatever the CBI report coniained
is also contained in the records of the
Orissg Government. This is the first
point.

Secondly, the CBIl ;ntormal en-
quiry that was made ang whatever
report they gave on the basis of that
informal enquiry jg treated as gn inter-
nal noting for the help of the Cabinet
Sub-Committee to arrive at certain
conclusions, to advise the Prime Minis-
ter to come to a conclusion on the
memorial that wag submitted to the
President of India by certain Mem-
bers of the Orissa Assembly. So
because of these things we did not
agree to supply this, not only to the
present Chief Minister but even to the
earlier Congress Chief Minister who
had asked for this, So there is no
discrimination. There is ng question
of trying to hide gnything because we
believe that 311 that we have taken
from the CBI regport is avzilable in the
records of the Urissa (ovevnment.
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There 15 no question of gur trying not
10 give them some information that
we nave and which they do not have.

SHR{ LOKANATH MISRA: The
question 1s not of discrimination but
of a4 spirit of paiusanship. You are
exiremely partisan and you want to
give shelter to a corrupt ex-Chief
Muuste. because he belongs to your
paity. The point 1s certain grounds
were covered, may be from pfficial fileg
of the Oiissa Government but defini-
tely the Centra]l Intelligence Bureau
w0k a lot of time, may be a year and
a half, to investigate into these and
submit a 1eport. It would be extremely
unfortunate )f thig particular copy of
the CBI report 1s not furnishedq be-
cause the same ground will have to
be covered again which involveg loss
of time, losg of labour and loss of
money. It that 15 to be saved and
if you have no hesitation 1n bringing
somebody to book, whether he Lelongs
to your party or any other party, you
shoulg help because the entire thing
15 being looked into by an Inquiry
Commussion, No Chief Ministe~ jg sit-
ting in judgment about these and it is
going to be a Commission of Inquiry
constituted under the Commission of
Inqui~ies Act. Therefore, if in spite
of the CBI findings and any other
evidence that coulg be given to the
Commission, your ex-Chief Mirister of
the Congress is not found guilly, he
will not be punished hut if you have
some evidence already, why doc you
ask the Orissa Government to go over
the same ground again and spend
money unnecessarily? Is it how you
are gomng to save the money of this
country? You want economy to be
observed. Will thig lead to eccnomy
if another set of men are engaged in
going into some matters which have
been covered by the CBI?

SHRI VIDYA CHARAN SHUKLA:
I have explained thig matter already
in the earlier answer. I may say that
it is very unfair that the hon. Member
has chosen to make some insinuation
that we want to protect any corrupt
Chief Minister. I must say that it is
ebsolutely wrong. We do not want t0
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protect anybody. I have sxplamed 1n
detail the reasong why we have decid-
ed not to send whatever information
report we nave from the CBI but what
the hon, Member thinks ;s absclutely
wrong that the Comimssion of Inquiry
may have to cover the same ground
and may have to gpend some time for
getting all those things. The main
point here 1s that no information which
15 hot available to the Orissa Govern-
ment 15 being denied to them. If we
have any information which was not
available to the Orissa Government,
we would have been very nhappy to
give them but a5 I said, the CBI infor-
mal report that was given to the
Cabinet Sub-Committee is only taken
out of the document or record of the
Orissa Government itself and it is
treated by us as an internal noting of
various Ministries which are used for
various purposes in the Cabinet Sub-
Committee and for the Cabinet. If
we once start doing that, there would
be no end to this kind of thing,
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SHRI LOKANATH MISRA.: Sir, the
point 1s this, Now that they refuse it
to the Chief Minister, I would like to
know from the hon. Minister if they
would also similarly refuse if there is
a request from a commission of in-
quiry for furnishing thig report of the
cBI

SHRI VIDYA CHARAN SHUKLA:
No, we would not refuse similarly, If
the demand is received from the com-
mission of inquiry, we shall consider
it; at that time we shall consider it.

SHRI BHUPESH GUPTA: S, it is
a serious matter I should like to seek
the following clarifications, first on the
statement by the hon, Minister that
the CBI report containeq only
whatever wag contained in the files. If
it were so simple, why did you ask the
C.B.I to go there? You could have
asked for copies of the fileg, The
fact that you sent the CB.I to make
investigation shows that there was
sifting of evidence, examination of
this thing and then collection of mate-
rial in order to arrive at certailn con-
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[Shri Rhupesh Guptal

clusions, as indeeq certain conclusions
were arrived at. We are in possession
of a copy of that report. Therefore,
Sir, this is not correct. How does
he say this? I should like to know,
Sir. At no point of time did the Home
Minister, Mr, Gulzarila] Nanda, say
that 1t contained nothing but copies
of the files., Do I understand from
the hon, Minister that in order to get
copies of the files of a State Govern-
ment this Government deputeg he
CB.I in order to get them? That
hag to be explained firstly, Therefore
I submit, Sir, that this is not g correct
statement, Here is clearly an attempt
to mislead the House.

Now, Sir, I should also like to know:
Is it not a fact that it is the task of
every private citizen, all the more so
the Government, to help the Jegal pro-
cesses and not to come in the way of
the legal processes, the operation of
the law? When the State Government
has decided to hold an inquiry into
certain serious allegationg of corrup-
tion charges, is it not the duty of the
Central Government to made available
to the State Government this docu-
ment? Sir, in this case I should like
to know why it is being withheld.
Documents are not being sent to pri-
vate individuals or political parties
Documents are sought by a  State
Government and can be given *o the
State Government, to the Council of
Ministers there, who are under oath
of secrecy, and they are not to divulge
such things. Therefore, Sir I do not
at al] understand why, when ‘he oath
of secrecy prevails, when it ig a ques-
tion of sending one set of documents
form the Centre to the State Govern-
ment, why it ig not being sent. Do
I understand, Sir, that now the States
will also be entitled in this manner
not to send documents to the Centre,
when the Centre wants them on oOne
pretext or another? Do I understand
now that non-Congress Governments
function in eight States of India,
this Government will not have
the privilege of having such an
official document in the possession
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of the Centre, which relates to their
matter, to their conduct of the Govern-
men., to their administration of the
Government? I want that this should
be very mucp clarified.

Now, Sir, we are toly here that
Cabinet thing is a confidential matter.
Tne Orissa Government hag not asked
lor the munutes of the Cabinet, or
even the coneclusions of the Cabinet.
Orissa Government has askeq for only
the report by the Central Bureau of
Irvestigation, which js an independent
document. The fact that [t went to
the Cabinet did not make it & minute
of the Cabinet, or put it in that cate-
gory. Why, Sir, g document wiich
could be shared by officers of the
Cent:al Bureau of Investigation and
was available for the use of the Cabinet
Ministerg could not be msde available
lo the State Government? The gtate
Government in its wisdom thinks that
the documents is very relevant for the
purposes of investigation under the
Commission of Inquiries Act, in fact
for applying a Central Act in the
sphere of that particular State. That,
Sir, should be answered.

Now, Sir, I shoulg like to know
what will happen if a commission of
inquiry asks for it. Here is Mr.
Chagla sitting, the great commission of
inquiry mian of Mundhry fame, Now
will Mr. Chagla tell us what will
happen if, for example, a commission
of inquiry summons all the people
concerned, summons lhe C.B.I official
who conducted the investigation to
state what it has got? Now we are in
possession of copies of the report,
which we believe to be 1irue, and
which had not been contradicteq in
this House, when we raised it, either
by the Government or by the Chalr-
man., The Chairman, Sir, had a look
at the report and then came to the
House and did not allow him to place
it on the Table of the House not on
the ground that what Mr, Misry had
shown before the House was wrong,
but he saig this Sir, and I rhould
like to read it. Yoy were not here
then; 1 wish yYou were here. T am
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reading from the proceedings of the
House of Feb.uary 26, 1965.

“On the 22nd February, 1965,
immeadiately after the @Question
Hour, Shri Lokanath Misra asked for
my permission to lay on the Table of
the House certain papers which ne
said, were Ccopies of the CBI :eport
and findings of the Cabinet Sub-
Committee in regard to allegations
against the Chief Minister and certain
other Ministers of Orissa I did no!
give him the necessary permission
as I desired to examine the papers
and consult the Government. On
the same day in the afternoon after
the Prime Minister made a state-
ment on the subject, Shri Lokanath
Misra wanted to quote from the
copies of the papers he had in his
possession. 1 asked him not tc
guote from these papers as I could
not see or examine them or consult
the Government.”

When we gave time to the Chair,
then the Chairman says—again I
quote him:

“l have since seen the papers
given by Shri Lokanath Misra and
also consulted the Government in
the matter. The Government do not
propose to 'ay the CBI Report and
the findings of the Cabinet Sub-
Committee on the Table of the
House as they are of the view that
these are secret and confidential
documents and as such privileged.
In these circumstances I will not
be able to insist upon the laying of
these documents by Government on
the Table of the House.”

Sir, you note it here. Dr. Zakir
Hussain saw the copy which was in
his possession. He consulted the Gov-
ernment and examined it—well, I
presume, examined the original. At
no point did he say that the docu-
ment which was in the possessiun of
Mr. Lokanath Misra was a forged
document. The only thing he said
was, “since the Government says

| 8 JUNE 1967 |

to a mutter of urgent
public importance

1t 15 a confidential thing I would not
8sk jou to lay it on the Table of the
House” If 1t were not genuine,
then Dr. Zakir Hussain would have
been perfectly en.itled not cny not
to allow him to lay it on the Table
of the House, but also to castigate
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him, take him to task for havi.g
brought befora the House a forged

dozument, which he did not do. There-
fore, Sir, we are in possession of a
document which 18 genuine as p:r
statement. I should like to knuw
what is going to happen if the cowit
summons all ¢f them, Mr, Gulzariial
Nanda cannot take cover; he is now
a private citizen. Suppose re s
summoned before the commission of
inquiry and asked to say, asked to
give evidence, suppose others aie
summoned, do 1 understand that the
Central Government will either in-
dulge in perjury or will not go befure
the commission of inquiry? I shou’d
like to know. Two courses are opcn
to them, either commit perjury or
take cover under confidential clauses,
Well perjury is perjury. The othaor
course is to take cover under con-
fidential clauses and say, “We will not
go there.” 1T should like to know; it
is a highly complicated situation. To
us, Government should, in the in-
terests of the Constitution and the
normal functioning of the law, make
the document available to the Council
of Ministers there, who are bound by
oath of serrecy, in order that they
can apply a Centra' Act in publwe
interests, for fighting corruption ang
tracking down the culprits,

And finally one word, Sir. It is in
the interestg of Orissa because the
Orissa Government should e given
oppertunity not only to deal with the
wayward former Chief Minister, but
also to protect the interests of Oriss=.
This document may reveal very many
things, which may help the Orissa
Government to protect public pro-
perty and protect Orissa’s economy,
and find out the other things that
might have happened and have mnot
vet come to light. Therefore, Sir,
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public justice, natura] Jastice,
mands, the Constitution demands, the
law demands, public standurd do-
mands, their own professions against
sorruption, everything demands that
that document should here and now
be made available to the Orissa
Council of Ministers as-demanded Dy
them.

-

SHRI VIDYA CHARAN SHUKLA.
Out of the “ong speech of the hon
Member whatever 1 can remenir: |
will try to reply and

SHRI BHUPESH GUPTA: Do I
understand that they are lacking i

memory also? I know they lack
morals. Do they lack memory also?
MR. CHAIRMAN: Let him con-

tinue.

SHRI BHUPESH GUPTA: Ygu Sir,
understood  everything that I said
From your face I could make that
out, I know they are lacking in
morality and public understanding,
but it seems they are lacking in
memory also.

SHRI VIDYA CHARAN SHUKLA:
Out of the rambling and confused
speech on whatever 1 can cull out I
will say something. To begin with
Sir, it is not a question of copying the
files and documents of the Govern-
ment of Orissa. The facts as they
are contained in the records of the
Government of Orissa are culled out
by the CBI Officers from various
papers and files of the Government.
I do not say that they copied hles of
the Government of Orissa. But after
taking all these facts and figures from
the documents of the Government of
Orissa they compiled a report for the
use of the Cabinet. That 1s secret
containing the internal notings uf the
Government and these cannot bhe
made public. We do not propose 10
make such internal notings of the
Government public hereafter also.
(Interruptions.) Please let me con-
tinue. The second point thal Mr.
Gupta made was (I*terrup-
tions.) 1 am not yieldinf Sir 1 may
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¢ given the fime to answe. ‘he
various insinuations made by the hon
Member.

SHRI BHUPESH ( JPTA: Not n:-
sinuations but direct charges.

SHRI VIDYA CHARAN SHUKLA:
1 would like to say that there is no
question of our hindering any legai
process. On the other hand we wu
do our best to assist al] legal processes,
But we will not be g party to any
Mlegal process, whether Mr. Gupi«
or anybody else may suggest it The
third question that he asked is why
we have ngt supplied this report.

SHRI NIREN GHOSH (West Ben-
gal): What is illegal about 1t? We
have not suggested any 1llegal thing.

SHRI VIDYA CHARAN SHUKLA.
The Orissa Government a'so canugol
supply us documents like this, I would
like to say that it is not a questicn
of our not supplying any repcrt which
we should. I have already made thi-
point very clear. I may also inform
the House in this connection that we
wanteq the report of the Auditor-
General. But the Governmen. ol
Orissa did not agree to supply thai

report to us.

SHRI BHUPESH GUPTA: When

was that?

SHRI VIDYA CHARAN SHUKLA:
1 am trying to answer his questions,
Sir.

SHRI LOKANATH MISRA: Sir, on
a point of order. Now the hen. Min-
ister of State in the Ministry ol
Home Affairs stated that the Orissa
Government was not willing to” sup-
ply him a copy of the report of the
Auditor-General. I want him tu
make it categorically clear whether it

was during the non-Congress Gov-
ernment’s regime or during the re-
gime of the Congress Government
that this happened Let him cate-
gorically say it.

AN HON. MEMBER: Yas let ys

bear him.
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SHRI VIDYA CHARAN »LUKI. .
As far as I remember, Sir, 1t was
during the regime of the Congrass
Government

SHRI LOKANATH DMISR e,
there you are

SHRI VIDYA CHARAN 5.UKLA
Why are the hon Memoers s0 agi-

tated® I am only giving wnicrmotio.
to 1the House

(Interruptions)

MR. CHAIRMAN
continue

Yes, le him

SHR1 VIDYA CHARAN SHUKLA
They have no reason to oe ag.tated
The third point that Mr Gurta made
was

SHRI BANKA BEHARY DAS
(Orissa) It 15 necessary that the
Government of India should place this
document on the Table of the House
It has now been printed and 1t can be
made avai'able here

MR CHAIRMAN
put your questions later
him continue

You can also
Now et

SHRI BANKA BEHARY DAS But
he 15 not stating the facts coriectly

SHRI VIDYA CBARAN SHUKLA.
1 am not yielding, Sir I mus. ke
given some time to reply and to place
the correct facts before the House

Mr. Gupta wanted to hnow whether
we will be able to suppiy tae .ninl-
mation to a Commission of Enquiry
I have already stated that if a request
1s made by a Commission of Enquiry,
we shal' consider it 1 aiu not pre-
pared to answer hypothetiz. gues-
tions like if they do thig or thatf, what
we shall do Let a request be receiv-
ed and then we shall consider it and
deal with 1t on merit. I have already
stated that we are not gomng t{o comec
i the way of any legal process We
shall definitely aid every legal pro-
cess in this country. But we shall no

l l
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be a party to any 1illegal process who-
ever may suggest 1t. Mr. Gupia has
drawn his own coneclusions und he
1s welcome to his conclusivis  But
we do not agree with them

MR CBAIRMAN. Mr. G. Murahari
15 not here.

SHRI D L SEN GUPTA (West
Bengal): Sir, on a point of order. The
Minister of State in the Ministry of
Home Affairs has stated that the Re-
port to the Auditor-General was not
made available to him, This, I submit,
amounts to misleading the House and
so he 1s lable to be questionzd and
the matter can be brought to t:e Pri-
vileges Committee of this House. 1
say this because this is a public docu-
meni of the Government of Orissa,
Whether 1t was during the regime of
the Congress Government or of the
Swatantra Government is irrelevant
and immaterial. By this gtatement of
his he 1s misleading the House and so
I can move a motion that the matter
be referred to the Privileges Commit-
tee

SHRI VIDYA CHARAN SHUKLA:
You are most welcome to do that,

CHECEE U AR L L ek L
(v s=wr) @ s, A7 w8 A S @Y
g fr afqae &1 fedew § ok @9
WA ¢, Tafaq @& dRe  T@A
& 9T T9 aoig & TEH! T TG 9= |
T @ Ao @A @, ag foia &
weF FaT § | Ffade F fedew g
g ST faagw o ¥ safog o
FEAT 9T AT I A/ 3@ A
Ot gt & St " TEeT qeat & |
/ Sree =g g R e @ § fag
F1 4 A fagrr grar § R Y At
2w & fem ¥ & g o oS
TVg ¥ TwET A Qar a—aqh Ty
dr¥e Tl 91fgn, SR S9! 149 F
w7 3 % A W w7 wlgag @Y w0
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ERELELUAE T 8l

gt oX 7 fooe W@ & W, sawr
wrEfed ISMr MamHe 1 ¥ &Y wE Qv
99y 7T 3w FT AfgT G AW Y Iqy
nfed gm fa weas &1 @R oo
9% FT GEEN FTH, AT AT FT
T T, qoA foFew & wrer
R AR T a0 wE § ud
HIFHL AT STHT STAT, SAHT THATH
g awTr g | afs sa@r fgg 3w a1 fam
2 a9 o1 @rie ey, g smof & &
TR I fgg sw w7 fgg @ & @
ot fafy ¥ @ fa=e s =nfee
f& ST OF @Ue FW T GEHAT § ST
foqie S Wi S FEAT /A § IAH
F T & S | 7w oy qeATE v
G WA g a1 gaw feg swa & &+
g1 Haa & | g qaey g f faey qeAm
FHE FT AT, SEF q&T Aal 4 W
ST 99 a9 fFU § ueae €7 §
I FEATHY 1T § | W 59 WTEAT &
Hr%e T@AT 9189 & a1 ag WY 2w fga +r
FHIET TC G el SAGM | T7 09 F1
foumd & fau aga s o9 FT @ 8
93 Sar & ot & AE F@
&1 B S srgan g e fi s 3 d
gTHIT TAFT ixke @Al AT g,
Yy w1 a1 wefea four gur @ foms
T 9 LRI AT 34T I8l & | |,
SN, AT9F G SEE 9 {3 A
Fg1 fF Suq fag weams &1 am |
T 91 | faE Ta S FA FIAH
9 | 3uH! fOiE #1 foumr #ix ag «t
TG GIEHC & A9 .

o AR fewr WU FETES
afaferent  foq e & =g ¥
g1 |

o fawa § 1% TR W, D
g TCHIT FHATEL FAT AT 2
oY g BT £ 0y a9 99 s
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q fomn mar g S I Taahe & O
g, 99 STRRATT I g § | FfwA
TR & 91d &, Fgd ¢ fF gy 99
TEHANT F FoF. FH § AT
Tmr, Wgad #, W@ &
fae gaer & Fro s s gaT
qw g, fewr ¢ w7 & fag 7y &,
Fode HLE WA W Fageys fean @
ag feR ganr @ Afaw faew saAT
.00, 39 wfdd aweam T 3, gAT
QW 49T 71,91 59 gfe Fag oA
o1 3 ffqwwm, @Fz 7 faa |
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UF 95 qg w@l fF gEEd
Afe 17 WA 9 AT AV IEH GEAAN
B AR g | I¥ A AU I =
#fee, 99 ax ;rgfa 48 9 79T
w&fas A oFgr 0 F R
w4 7 v "ifew AT ag a€r Aga—
Y dar faar qar, @y wigfem 1 @g
ITHI T U g JEHT TA{E F
$ifvg arfs o wew fra g A g
FH, TEY FH W qQT FL FH &1
g% | q|r feafy @ oWt omfa s
Fivmefrs framl ¥ s &
3qFT AT qE AT, FIA AN FAFE
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SHR] BANKA BEHARY DAS: Sur,
{ want 1w rise on a point of order
necause we do not want ro discuss
this matter 1n this artificial way. The
Minister either has not read the
Report when he talks like this or he
is misleading the House. If he has
not read the Repor. I wculd request
him to read it and then come here
Otherwise he is deliberately mislead-
ing the House by telling untruths
because
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(Interruptions.)

MR. CHAIRMAN: You should use
parliamentary language.

SHRI VIDYA CHARAN SHUKLA:
Sir, he cannot say that I am deli-
bera ely telling untruth before the
House. It 1s very unfair for him to
Sdy so.

SHRI BANKA BEHARY DAS: Sir,
vou hear me. After hearing me you
can judge for yourself, because I have
1ead the Report. 1 have printed 15,000
copies of that big Volume in English
and Oriya I have read the whole
Report and he is {elling untruth, We
shall discuss this first and then we
can come to the questions, That is
not a document containing things
which 1n the files of the Orissa Gov-
ernment have been dealt with. I mav
remind him that in that Report there
are certain allega ions and every
allegation has been dealt with sepa-
rately After giving a brief summary
of the allegation, that is, after a state-
ment of the case has been made out,
next comes the reply of Mr. Biju
Patnaik 1n his individual capacity, not
as Chief Minister, and the reply of
Mr. Biren Mitra. Then comes the
C.B.I. noting. So in respect of every
allegation you will find three nparts;
the first is the statement about the
allegation, the next part is the reply
of either Mr. Biju Patnaik or Mr.
Biren Mitra and the third part is the
conclusion which the CB.JI. has
Tawn. So it is no at all a fact that
i, that Report there are only official
notings which the Orissa Government
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can have from their own files. So I
want to know from the Minister,
through you, Sir, if he has seen the
Report. If he has seen the Report
then he is stating just untruth; if he
has not seen the Report then he
should see the Report and then come
and tell the Chair. Then only we can
ask further questions. Sir, you will
have to decide on this, If he comes
out with the statement that the state-
ments of Mr. Biju Patnaik and Mr.
Biren Mitra have not been incorpo-
rated in the Report, I am prepared to
lay the Report here in this House
because at least 15,000 persons in
Orissa are in possession of that Report.

(Many hon. Members rose.)

SHRI BHUPESH GUPTA: Sir, 1
have a point of order, I say that you
defer this discussion till you are satis-
fied. The Minister has been accused
by an hon. Member of deliberately
misleading the House gnd we share
his views because we are also aware
of what is contained in that Report.
In such a situation, Sir, we are all
equal in Parliament in your eye. The
Minis.er says that that document is of
a particular nadure containing notings
and ather things while another Mem-
ber says that that document 1is of
another nature. We testify thal what
the hon. Member says is correct. You
take the document that is in our
possession and you ask the Govern-
ment to place the original of that
document in your possession and then
you will have to decide whether he is
not deliberately misleading the
House.

" (Interruptions.)

MR. CHAIRMAN: The Minister.

SHRI MULKA GOVINDA REDDY
{Mysore): Sir, this is . . .

SHRI VIDYA CHARAN SHUKLA:
1 have been called. (Interruptions)
All this will be unnecessary if the
{Touse hears me,
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MR, CHAIRMAN: 1If so many peo-
ple speak at{ the same time it is not
possible to hear anything.

SHRI MULKA GOVINDA REDDY:
Sir, this is a very serious matter,
which my hon. friend, Mr. B. B, Das
has raised. The Minister has given
one version and he says that it con-
tains only notings and other things
while Mr, B. B. Das has said . .

MR. CHAIRMAN: Mr, Reddy, kind-
ly sit down. The Minister will reply
and afterwards I shall give you a
chance.

SHRI VIDYA CHARAN SHUKLA:
I do not know what document the
hon, Mr. B, B, Das has read but I am
prepared to say this that he has not
read the CB.I. Report, What he has
read may or may not be the CB.L
Report but I do say, as he is assert-
ing, that it is he who is indulging in
untruths. I am not indulging in any
untruth and I gm prepared to state in
*his House that . . .

(Interruptions.)

SHRI BHUPESH GUPTA: Sir, we
are prepared to place the whole thing
in your hands.

SHRI VIDYA CHARAN SHUKLA:
Sir, 1 must be allowed to complete.
The other point which the hon. Mem-
ber raised was whether the nature of
the Report was such that it could be
taken as a document containing not-
ings. They are entitled to their opi-
niop but we have treated that Report
as an internal noting for our internal
purposes. This is our opinion about
that Report of the CBJI and hon.
Member; are entitled to their opinion.

(Interruptions.)

SHRI LOKANATH MISRA: On a
point of order.

MR. CHAIRMAN: I would request
that so many people should not speak
at the same time. Let one gentleman
speak and let the others wait.
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SHRI LOKANATH MISRA: Now,
to know what 1s truth and whac s
untruth there 1s no individual autho-
11ty in the House except you who can
take a proper decision about it. You
have two capacities, You are the
Chairman of the Rajya Sabha and vou
are also *he Vice-President of India
In your capacity as the Vice-President
of India you have access to any docu-
ment, whether confidential or other-
wise, of the Government of India.

AN HON MEMBER: Even as Chair-
man of the Rajya Sabha, he has

SHRI LOKANATH MISRA: As
Vice President he has the executive
power of calling for any document,
whether 1t is confiden'ial or otherwise,
I would request you to kindly go
through 1t and convince yourself what
1s thuth and what is untruth. Till
then let us defer the discussion on this
mat‘er Therefore, let us have your
ruling about this matter.

MR. CHAIRMAN Yes
Singh

Mr Trilok:

SHRI LOKANATH MISRA. Sur,
you will have to kindly give me your
ruling on the point I have raised

(Interruptions )

SHR] BHUPESH GUPTA
grave question

Sir, a

SHRI LOKANATH MISRA: And Dr
Zakir Hussain has done such a thing.

SHRI BHUPESH GUPTA.
has arisen and it 1s for you to settle
it We are in a predicament when
his statement is challenged by us, and
an hon. Member here has said that
he 1s telling a lie before the House
Now 1t 1s not good for any Member ol
Parliament to be under a cloud of
having told a lie It 1s for you to clear
the clouds and you can do so by ask-
ing us to present our document to
you and asking the Government to
present their document to you. And
on the basis of an examination made
by you you give your judgment as fo
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who has told a lie and we shall take
vour verdict as fina] and decisive.

SOME HON MEMBERS: We all
agree

SHRI NIREN GHOSH: May I sub-
mit that Mr, Gulzarilal Nanda several
times when questions were raised
about this matter, assured the House
that the CBI was conducting an
enquiry into 1t and he refused to give
many 1nforma ion on the ground that
until the enquiry was completed he
cannot say anything He had assured
the House that the C.BI was con-
ducting an enquiry and that they are
gomng to submit a Report. So it can-
not be just a collection of official
notings The position is either the
Home Minister, Mr Gulzarilal Nanda
misled the House or the C.B.I. =zon-
ducted an enquiry and submitted an
official Report and hat 1s the Report
which my friend, Mr B B Das, has
been referring to

SHRI TRILOKI SINGH (Uttar Pra-
desh)‘ The hon Mumster has admitted
that he has read the Report

SOME HON MEMBERS: No, he has
not

SHRI TRILOKI SINGH. That 1s
what he said if I mistake not. I do
no. want any hon Member to bux 1t
between the Minister, myself and the
Chair The hon Minister has just
now said that he has read the Report.
The Report 1s of the CB.L which is a
Central Government authority, And
this House as such, under the Consti-
tution, should have access to all the
papers of the Central Government un-
less the Government were to claimm
the privilege that it is confidential
and that i* is not in public interest
to make 1t public. Let the Minister
come out with the declaration that he
seeks this protection for this documen:
since 1t 1s a confidential document
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To that I would 'most respectfully
submit that the CBI report, i1f 1t has
been finally made, cannot be confi-
dential. There 1s a hmit, It is not
that in any and every matter the
Goverriment may seek pro.action that
such angq such document 1s confiden-
tial. The CBI was entrusted specifi-
cally to go into certain matters which
were not only of a quasi-criminal
nature, but of a criminal nature as
well, not only of taking undue ad-
vantage of the posstion and power
anjoyed by certamn persons in the
Orissa Government, hut also deriving
pecuniary advantage, which empowers
ihe Government to prosecute them
under the common law of the land.
Therefore, I cannot conceive of any-
thing more atrocious than that the
CBI report is a confidential document
and the Government were to take shel-
ter behind it. I would submit that the
Minister has not denied £hat he has
tead 1t He knows the contents of it
He 13 1n possession of the report.
The hon. Member this side also 15 in
possession of the report, mavybe the
repoit was obtained unofficially. It
speaks volumeg about the efficiency
of the Government that 15,000 copies
of a document which they claim to be
confidential were printed and distri-
tuted Iasten. It is very serious
that nobody from the other side, in-
cluding Mr. Biju Patnaik or Mr.
Biren Mitra or the Government as
such, had the audacity to challenge the
anthenticity of the report as published.
The report has been got printed and
published by my friend, Mr. Banka
Behary Das, or any other hon. Mem-
her of this House. Therefore, I
woulgd submit that you should ask the
Minister esher to seek  protection,
claiming it as a confidential document,
m which case I would again submit,
let us call the Attorney-General Let
us hear him. Under what conditions
15 it possible for the Government to
claim g document in its possession as
a confidential document® The matter
cannct be shelved like that, shouting
from this side and counter-shouting
from the other side Tt is a very
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serlous maiter and I do not think it
would add to the credit of the Govern-
raent of India, i1f they want to extend
protection to erring persons, persons
in high position, found guilty of not
only misusing their authority but also
misusing their power

SHRI B K. P SINIA (Bihar)’
Sir. I would like to say some-
thing

SHRI RAJNARAIN: Sir, my name
15 on the list. Is he rising on a pomt
cf order?

MR CHAIRMAN:
1ag a pomt of order?

Are you rais-

SHRI B K. P. SINHA: No point
cof order No question of that. I do
not take refuge under this subterfuge
The name of Shri Triloki Singh does
not figure 1n this list I never ob-
jected

MR CHAIRMAN: Unless there is
a pou¥ of order, T would like to go
by the list. You can speak later

SHRI B. K P. SINHA: Was Shri
Triloki Singh on a point of order?

MR. CHAIRMAN- No, 1t was not
a point of order

(Interruptions )

SHRI B K P. SINHA: That is
what I am urgmg. Shri Triloki
Singh’s name was not on the list, but
he said something to clarify the issue
and I am also intervening in that
capacity for that purpose.

MR CHAIRMAN:
were m the

I thought you
list «+ I am sorry

SHRI B K. F SINHA. To cut
the ‘matter short I have been puzzled
by this whole debate I do not know
what % 15 all about Hon Members
on that wide contend that they are
already in possession of the report
and 15 000 copies had been distribut-

ed

AN HON MEMBER®' Printed and
distributed
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SHRI B, K. P. SINHA: Therefore,
the whole basis that if the report is
there, then the work of the Orissa
Government ang the Commission of
Enquiry would be easier falls to the
ground; the argument that they will
not have tp go about ferreting out
what is contaned in the various files
and reports falls to the ground.

SHRI D. L. SEN GUPTA: There
is no point of order.

SHRI B. K. P. SINHA:
raising a point of order.

MR. CHAIRMAN: Please finish,

SHRI B. K. P. SINHA: Therefore,
the whole argument based on the re-
port of the CBI falls ¢o the ground,
because the report, they claim, is
glready in their possession. The other
1Ssye 1S

SHRI BHUPESH GUPTA: On a
point of order . . .

SHRI B. K. P, SINHA: No point
of order.

SHRI BHUPESH GUPTA: My
point of order is, when we seek clari-
fication or make statements by way of
seeking clarification, the person to re-
ply is the Minister-in-charge and not
any other Member,

SHRI B. K. P. SINHA: I am
seeking clarification. I am not reply-
ing.

SHRI BHUPESH GUPTA: No, no.

I am not

SHRI B. K. P. SINHA: So far as
the point raised by Shri Triloki Singh,
for whom 1T have very great regard,
is concerned, that this House cannot
be denied a document that is in the
possession of the Government of India,
«his Calling Attention Notice is not
a demand by this House. This Calling
Attention Notice relates to the demand
by a State Government. The argu-
ment of Shri Triloki Singh that this
House is being denied the report falls
t0 the ground.

MR. CHAIRMAN: 1 wil] now go
by the list. I am not going to hear
any thing more. I would like to go
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by the list. I should do my duty.
Mr. Chittg Basu.

SHRI CHITTA BASU (West Ben-
gal): Before putting my question Ior
clariffication from the hon. Iome
Minister, I want to know from you,
Sir . .

MR. CHAIRMAN: Not from me,
but from him.

SHRI CHITTA BASU: The question
raised by my friend, Mr. Banka Behary
Das, is that he ig in possession of the
document and the statement made by
the hon. Minister of State in the
Ministry of Home Affairs does not
corroborate the statement he has got
with him. Now, the question comes.
He has got one statement and he says
he has got another statement. Either
of the two statements may be correct.
Then, what is your decision? The
suggestion has been made in the
House that you should look into both
the statements, both the copies, and
see which of the two is correct. I
want first to know this from you.
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MR. CHAIRMAN: You ask him
through me. I do not know anything.

SHRI CHITTA BASU: I have put
my question. Now let me come to
my own points. I think the
CBI was wsent to gather informa-
tion, to examine the files and to make
a report. Ag our Minister says, that
was meant exclusively for the use of
the Cabinet Sub-Committee. After
examining the report of the CBI the
Cabinet Sub-Committee might have
taken some decision or some note of
it. Now, I think the Government of
India is interested to see that the
corruption alleged against Mr. Bijw
Patnaik or anybody else—I do not
mean any particular man—is cleared.
Any person in high office, who in-
dulges in  corruption, should be
brought to book and punished, so
that  corruption can be com-
pletely eradicated and people may be
offered a clean administration. I
think this is the position of the Gov-
ernment of India. The Administra-
tive Reforms Commission also took
a serious view of it and suggested cer-
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tain measures for the constitution of
certain hbodies to enquire into such
allegations, decide things and bring
the culprits to book. In this back-
ground the Orissa Government is also
mteresed to see that corruption in
public life is completely eradicated
and the people of Orissa are provided
with a clean administration. Here the
object of ‘the Government of Orissa
and the Government of India 15 the
same. There cannot be two opinions
in this regard. In this case while the
objective is the same, it is the duty
of the Government of India under the
Constitution of India 'to heip the
State Government to discharge its
responsibility towards its people. The
Orissa Government feels that by en-
quiring into the matter, by taking
certain steps against those persons
against whom there are allegations,
it can discharge its responsibility to
the people.

My second question is this. As our
Home Minister said some time ago in
this House, he hagd been to West
Bengal to give a friendly advice to
the West Bengal Cabinet so that the
Wes{ Bengal Government may run
the Government in the interests of
the people ang as per the Constitution.
Now, if the Government of Orissa
requires the help of the Government
in the matter of discharging its res-
ponsibilities, why is it that the Gov-
ernment of India does not help the
Government of Orissa? Does the
Government of India feel that Orissa
State is a hostile State? Does it feel
that there is a necessity of maintain-
ing certain secrecy in a matter which
is not a private affair? Secrecy may
be between a private person and a
private person. Here is Orissa Gov-
ernment which wants to take advant-
age of certain findings of the Govern-
ment of India ¢o attain a similar ob-
jective as the Government of India.
Why is it that the Government of
India stands in the way of furnishing
certain information so that the Gov-
ernment of Orissa may discharge its
Tesponsibilities?
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My third quesiion is, if the Govern-
ment of Indja is not willing to give the
report the Government of Orissa, what
other measures the Government of
India proposes to take with regard to
the findings of the C.B.I. independent
of the Government of Orissa? Have
they taken any measures on the basis
of the findings? If not, what steps
the Government of India wants to
take independent of the Government
of Orissa in this matter sp that the
culprits '‘may be punished?

SHRI VIDYA CHARAN SHUKLA:
I have already clarified this question
in this House. As far as helping the
Government of Orissa is concerned, I
have said that we shall give full and
complete help and full co-operation to
the Government of Orissa in conduct-
ing the enquiry, but we cannot go

i out of the way. We cannot do things

which are not done in this respect,
and we are not in any way standing

! in the way of the Government of

Orissa. As far as the general obser-
vations are concerned, I am in full
agreement with them.

SHRI CHITTA BASU: That one
has not been answered, whether the
Government of India proposes to take
any measures independent of ¢the Gov-
errmment of Orissa,

SHRI P. K. KUMARAN (Andhra
Pradesh): The question is regarding
the unwillingness of the Union Home
Ministry to furnish to the Government
'of Orissa an official copy of the
C.BI. report. The Minister says that
the C.B.I. report was intended for
the use of the Cabinet, that it is a
secret document and that it cannot be
given to the authorities who want to
use it for conducting an enquiry.
There were previous cases also. There
were charges against Mr. Kairon
when he was Chief Minister. Those
charges were enguired into by some
authorities. There were chargas
against Mr. K. D. Malaviya. Those
charges were also enquired into by
some authorities. There were C.B.I.
reports in those cases also and thos=
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reports were gone into by the Central
Cabinet before the charges were re-
frred to certain authorities—in some
cases it was a Supreme Court Judge.
Here the appropriate Government
wantg to refer certain cases to 2 Com-
mission of Enquiry and wants this re-
port. Am I to understand that in pre-
vious cases the report was not made
available to the authorities who con-
ducted the enquiry into those charges?
Are we to understand that this Orissa
Government ig being discriminated
against by not supplying an authenti-
cated copy of the report?

SHRI VIDYA CHARAN SHUKLA:
There is mo question of any discrimi-
nation. As the hon. Member might
remember, the enquires against Sar-
dar Pratap Singh Kairon and Mr. K,
D. Malaviya were conducted by Com-
missions of Enquiry. Whatever help
or information the Commissions of
Enquiry wanted ang whatever could
be given by the Government of India
wag provided to them. In this case
when a Commission of Enquiry is ap-
pointed, whatever help we can give to
the Commission of Enquiry we are
prepared to give.

SHRI P. K. KUMARAN: The ques-
1ion is whether the C.B.1. reports which
the Cabinet considered in those days,
whether those reports were made
available to the authorities,

SHRI VIDYA CHARAN SHUKLA:
I have already said that in no case in
the past such a thing has been done. T
nave already said that.

SHRI P. K. KUMARAN: Why are
vou refusing now?

SHRI VIDYA CHARAN SHUKLA:
I sald we have always refused and we
refuse now also.

st fadem =at (wem waw ) e,
) 9% 39 dae ¥ fraw qarw 98 WAy
ot grRT fa % § 9 § sl e &
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% fewrs wram e @TEE & AR
37 fgars aree YA graFmme ?
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A T AN &, &1 ISRT i grat
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. &t g, (e F FreT 9T TAAT
war g 7
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ot faer st AF @ A §

FE QAT T g

SHRI D. THENGARI (Uttar Pra-
desh): In the first place the statement
by the hon. Minister is self-contradie-
tory. On the one hang he says that all
the parts of the C.BI. report can be
available to the Orissa Government
because they are traced from their own
files. On the other hand he says that
the C.B.I. report is a secret document.
The two are self-contradictory. If
everything 1s available to the Orissa
Government, then how is it treated as
secret? If it is secret, how it is aval-
lable to the Orissa Government?

Secondly, I want to know categori-
cally whether the hon. Minister consi-
ders it superfluous to hand over the
report to the State Government be-
cause according to him the C.B.I. re-
port in the possession of the opposition‘
is authentic, That I  should like to
know.

Thirdly, this is a very serious mat-
ter. It affects the relationship bet-
ween the State Government and the
Central Government. It shall mnot
always be a one-way traffic. One
State Government has requested you
for 5 certajn report. Tomorrow pro-
bably your Ministry would demand a
document from the State Government.
If your Ministry or the Government
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persists in such an adamant attitude,
do you mean to say that we will be
required to evolve g3 new code of
conduct in a conference of Central
Ministers and also State Chief Minis-
ters to deal with all such matters as
relationship between the Central Gov-
ernment and the State Governments?
Is the Government prepared for such
a conference and evolve a new code
of conduct between the Central and
State Governments?

SHRI VIDYA CHARAN SHUKLA:
There is no contradiction in what I
have said earlier. As far as this
question of providing the reports
to the State Government jg concerned,
I have already made it repeatedly
clear that the notings or the report
which are used for internal purposes
in inter-ministerial discussion, which
are considered by the Cabinet, are not
usually made available to any outside
agency outside the Government of
India and there is no question of
evolving a code of conduct. This has
been the standard practice so far.

st qeETTEW (I N_W )
HAT, FIE qaOTA [T AT ?

MR. CHAIRMAN; Certainly.

St TR ATEN ;. WA, Wy
fraea i s 1 @ oe7 #1 W 9wy
it tfmg @i dfe s g §
e AT gor st P o A & qra
Wi @ aug amar I § ¢ FAq
frg H g ¥ qrg AT { WK W9 9%
¥ TR FW F §e agq § a8
vz 2, og o ¥qearg?  Sfw
oY W Qe ENgla ¥4 E, a1 A
I @ I A
g Far ¥ WY wered ¥ gg fAasd #%
el g fF 3 gl w1 S IR T, T
[T I JUT GIH ATAT A &, qEr
wGT d, | BT T T FaT 7§ § |

[ RAJYA SABHA ]

to a matter of urgent
public importance

T, g ) FEAEY TGT & 22
FEAL A, TE 22 HREAL HY FAAT T
# T TTEd, Y T qHT IR W
TUGEE g T &, SR FIT AT
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“The Member should place the
document in my hands. I will exa-
mine it and I will find out whether
it is correct, and whether it should
be laid or not.”

Ig A AT qRE ¥ I qAA FET
a7 @A frg ot & fa Ay fasg
St & wfusTe & o1 srgde & suwr
FT 7 SAHETFI] | JAHT AT
TR TG, TEAYT FHT, HAT F4T YT
A FE F AE T A qX weEqq fF
g WE & g AT A, W ST
fadt qx@r arawar garad o

= wEeaT 14 wtw (Ao
I FET

st Tt ATTAAW : AN AT &Y 2,
¥fec qgar g .

“The Member should place the
document in my hands, I will exa-
mine it and I will find out whether
it is correct and whether it should
be laid on not.”

wa g9 femr | F1% g agar @ A
qE TGAT | AT AH-ANT F YA T
ﬂ%%:iﬁ'fﬂﬁﬁ%ﬁiml

g AT 22, 23, 24,
25, AT 26, T fg7 aF 7@ WE FY
@ ARTEF F TA9 fFF 1 24 &Y
o O AL 5F AT g A § 120
H2qT 12092 g AT faa FF Ty
AT glgd A=A ¥ AT FQ@ 3§,
9FITA F §, AIAT AAGLU FT FIIT
FW & | & =ngar g fF adwmA JgvdA
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e oG AT AL FTIIAGR T |
&) YT FAT JIfER F7 &

“1 have since seen the papers given

by Shri Lokanath Misra and also
consulted the Government in the
matter. The Government do not

propose to tay The TBI Report and
the findings of the Cabinet Sub-
Committee on the Table of the
House as they are of the view that
these are secret and confidential do-
cuments and as such privileged.”

Tg7aT ATgE A FI4 3997 &1 et (+®
ZHA TFT @], 91 HIX @A 9BA &
913 gHA AHTT ¥ WY @arg wiwE
faut 5 gaTg wfga #@ & ag
T34 ¢ fr wawr =g Al awen g
n3AHE 7T 98 34 & o ag #rwsfarae
ANF 1 &, sqfad TRt T TGI AT |
for & =tq At 3@ awa A= fw
ZNT YgTHR T T FT 910 )
foe aagaamr 2 :
“In these circumstances, I will not
be able to insist upon the laying of

these documents by Government on
the Table of the House.”

AT gH TITHE FT AT AGT FC qF
f& v we Fr wgw ¥y 2fqe g2 @
;T i ’

“The next qaestion is . . .

gz 90 IEE Y ¢
* . whether Shri Lokanath
Misra may be permitted to lay the
papers which he has in his posses-
sion and which he claims to be copi-
es of the CBI Report and findings of
the Cabinet Sub-Committee on the
Table of the House. I regret . 2

Fum AT g i fr e EfE
™ AIFER F) FSAfeaT F FI0 UF

E 1967 1 toamatter of urgent

public importance

DR. M. M. S. SIDDHU (Uttar Pra-
desh): Sir, on a point of order. The
ruling of the Chair is to be respected
and it cannot be commented upon and
no other construction can be placed
upon it.
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MR. CHAIRMAN: Mr. Rajnarain,
please do not comment upon if.

SHRI BHUPESH GUPTA: The 1ul-
ing of the Chair can be commented
upon with a view to

(Interruptions.)

SHRI RAJNARAIN: I am mot com-
menting upon the ruling of the Chair.
I can express my disagreement over

the ruling. ¥ IgHT W ﬁé AT
T A R E

THE LEADER OF THE HOUSE
(SHRI M. C. Chagla): Sir. that ruling
cannot be criticised. If I have under-
stood my friend—I hope 1 have un-
derstood him—he was casting a re-
flection on the Chair.

SHRI RAJNARAIN: No, never.

SHRI BHUPESH GUPTA: That is
absurd.

AU TR ATCAN  H IR AR
e TG FQIE
SHRI M. C. CHAGLA: He raid that

to protect the Government the Chair-
man gave that ruling.

SHRI RAJNARAIN: No, no.

SHRI BHUPESH GUPTA: He never
said that.

DIWAN CHAMAN LALL (Punjab):
Mr. Rajnarain, read out what the
Chairman says. May I request my
hon. friend to read out the words of
the Chairman?

ft T AT : fEETT SuASTE WY

AN FW 9 A FTUE E

SEVERAL HON. MEMBERS: No,
no,

FROAI @ § AT IE A !

“ regret I cannot permit him to
do so. These are in their very

l

st
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[t Tt

nature confidential and secret docu-
ments and as such I cannot permit
them to be aid on the Table of the
House. Besides, for obvious reasons,
Shri1 Lokanath Misra cannot authen-
ticate the papers he desires to lay
on the Table.”

7g AT Seifew 7 @, swT A B
Y FE THNR TG FL GFAT
g

SHRI AKBAR ALI KHAN (Andhra
Pradesh): It is a reusonable stand.

SHRI BHUPESH GUPTA: We can-
not understand the behaviour of the
Government,

=y VAT T ST 4T
Way + g gATa FfEE  wSwd
T & wmay 3t =AM fRosl

Fafem yarz fag oft gar 56 90T
FI92 :

“To call the attention of the
Minister: of Home Affairs to the
reported unwillingness of the Union
Home Ministry to furmish to the
Government of Orissa an official
copy of the C.BI. Report and the
Cabinet Sub-Commuttee’s findings or
certain allegations against Shn
Biju Patnaik, a former Chief
Minister of Orissa”

ZAR eararRdor & ag fawar § fF o
a7 Y FF BT AHR IIAT FY IR
F1 o dto 7o FY T7E T T WY,
FAFT AT A ORI & el
FrRfTg T g1 “Frfmefage o dixe
T ' 98 TR AT gara @r g |
} o09% 37U A0 9T § (499
F&T o dhre Fafar & afafara
TR FT qGeT g TG 7 qFAT |
afdmmadw & I aa =g
7 & G 5T FY TSR Y 0F
T F Y e Wy g o
&To mro FY T T FTRS(aqer 75 FT
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¥ fomr =AY § 1 3y 4 wedew
WrgE g | FAl TW g F §w
g w3 F1 fr5 wmafefmoe &
TR FgT g R ea A g s gt &
HIT 1D oY 7o alo nro 7 faur & ag
T g fagrg o 3w oww  foee
T aFR ¥ gy faagtq o
¥ @ ¥ oA 3, ASA
¥ g g AR ag AT =gt § o ar
] T 1 (&AM T Afeas §
ar ogvn &1 & fF oarm & facomg
g7 &, um Fr 3w gy a1 7 g,
gt &1 @A o @ ¥ 0#
Y St & famerar & smAaT AEm gt
7 T AFT AT AGRAN §
Y TR —UF aHAT gt ®
facme w7 a@T g A< guTaT §
f& 1% o FJmaAT A A

MR CHAIRMAN: You put your

I question

St TAATTR . WA JF #3597 &
& qg aeare & FaT (ot v fagry ot
79 ugq & gifaa Owey B, SN
FATAT | [T IHHT (g qAeA ANSAY |
S =t Arpar foae @ Frfee w7 F
az 3 foe &y dgq & efaw o)
TG @ 9IC 99 5g WS TAT T FAF
St & g { AR A% 99T ¥ 98 e
Fag ST <@ &1 Al S qI agi
¥ A e feafa e faw ot
Fag aiga ¥ w77 % # (o= Fgar
¢ fF 7 Yo alo oo fge & iR
TEFTT F7 fgvaa Agr |, el 981, AR
T, Feaq G fFag wg ax fr ag
o dto mEo faaid A& & 1 foRwg
qE F9 wg awar & fF oW
Tz & ST FT TGN F I W
Ffau dam 4@ &

s g frmire st Tag @ o/ oo
T &, o fee HE e e § ?
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Y UAAAIR ;. FAFUR TWIg
frrfoages & W 1 3w
AT A A WA I O A
Ffadr g1 Jgl aF FHT F1 TUATAY
FAT 91 7 fOR F #mar 9T e
¥, ag a1 gt &< g ) e
qQifafewsr F™ a1, g a1 & 7@ |
qifaterer weaies g wan, wfwa dma
TTATES TET gHT | IF AT 9T gH 37
q¢ AESAT wAT FEA A, FE H AT
TH ¥, Tg AT GHIFS YT TGT AT |
zafay gw 9Ted &, W fara < §
qF X fF aoee & am &S Arfaey
T T, A% qrL-Fdear g @,
R R 9 9 98 ¥ fF gW we
I TR F AW AL A |

U gEdy At oY a fagrd St 3§
Fars 71 38 e § § 65 oY fas qearas
Aot Fiaw zaa FFET ARy fTar
& 9 TOAT FESTEYT TG A §, TE
18T Bz TR Ffear a1 #
AT ATeal g W AR AT
wer S ¥ o aar AR W S Ao
£AT ) AT W@ 3T FE GHA ¢ (%
e Yrgad Agrg | fwad wAn-
FOUE &1 ¥ g TG AT HR I+
T @1 fame @ g, AR
FATHIGE T Y I THIT W FY F=qT
ot gfar a7 femg & st &R0
FUART 8 |

UF WG @I ¢ AN "ig™
F T )

Y THATTCAM  : AWAT TRE T
T ? F FEr qF daq 7

MR. CHAIRMAN: You want to put
a guestion. Kindly do it.
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St TRAAMAY : §F ITRT IH F7
STIET AT F79 F 1 4 59 &% 45 WA |
FIAAT AT & AT GHIA q0d HL
5T FCME | ST UF @ faqny 57
AT 3T, S FFAAF T g1, TA @
T g, 2T a@d gan fgww A
wers ot 1€ fr g 3w T 5w
v a9, zofad =mar arad =@
Mg F ATy g & e W T
Z, WET AT & 98 [ §——ATS
ZuT 0 [ agd %el g1 §, a13 § aanaan
TR T Ty FE &, faidy qmr N
ST FEAN G——TH g STAAT =1gd 3
fF AT A FT I AG-E =i
T2 & 1 T 75 7 F fw 7g 7 faam,
9% g (247 | TF GIT 77 §, Saay
N1 &, AT F TAL ATHT ¥ AT S
A TG &, A8 AT FJ w19 3 , 7@y
F well FF TT I T | FH-IE AT
X | 7 WEH ®1 A(ASST T AT 8, GRR
7 wfmdr & 39T #1 g1 g fx ag
AT g 1 N, § e g fadam
FEAT o qEAL T AALIAT (o qoprg
¥ €19 IR fF ST ARFTCH AU
TLHT T T R 1 T gaE
I ZAT =TT Z !
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SHR]I B. K. P. SINHA: I seek a
clarification from the hon. Member.
Of course, he has given up the ground
based on duplication of labour, etc.
because they claim the report is with
them. Now the hon, Member says
that it will facilitate launching of
prosecuticn, He 1s a lawyer, I would
like to know from him whether a
report is not a secondary piece of
evidence and therefore no court of
law can act on the basis of g report
The Indian Evidence Act makes it
very clear that no conclusions can be
drawn from a secondary piece of evi-
dence. Therefore, how does the offi-
cial production of the report facilitate

1 launching of prosecution?



2953 Calling Attention

SHRI BHUPESH GUPTA: A docu-
ment alleged to be relating to the
subject matter of enquiry is very
material.

SHR] B. K. P. SINHA: Let me
finish, What 1s relevant for the pur-
pose of a Commission of Enquiry or
prosecution are the contents of the
document, and the contents are already
before them. It is not the document
as such which will facilitate prosecu-
tion. Therefore, why is he insisting
on that?

SHRI LOKANATH MISRA: You
are in such a state of confusion that
no amount of clarification can solve
it. -

MR. CHAIRMAN: Please finish up
by putting question.

H TAATCAN =TT, TEFAT

g ®1§ gwe FrOfedwT =rgar g, @
IGHT FAF ¢ fF FAMERIT FI I |
Fafemz varg fag, § auaat g, #1949
AT AIHAT F JIAY &——F JT JUaaT &
Z | A A § &g § fw wfeEa
& g faardf @ A gaarg 1 qus {5
dto dTo Hro & g fLqE qqrT AT ar
=¥z TFTRLH ¥ qGT § 994, SFTACH
HATG &, A9 FAH! 4g WY q2g § %
Ato dte mido Fg ¥ sTaydy M
IO 9, 98 59 909 @ 1979 F
qre qrad M AT TEE | AL TAH | GATA
naT 1T § fF I &Yo dvo ;o &F qra.

(Interruptions) .

MR, CHAIRMAN. I am j)ust saying
that you have taken nearly 20 minutes,
from 1 o'clock to 1-20. Now kindly
finish up There are three more
gentlemen We would like to fimsh it
soon

| AFAAN  § gEmAr g fo
FRfFEMT 917 fag gart sdfede

A ez g AT T

30 19 T FRA & % Ffadve
#1 e § 1 Rfgyz T Tifeq F afafom
IR F IS TIE EWIT, AT 0T, A1 Ffade
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#1 Aifew &7 T §, TF F&F STH!
ez FT 3, 99F7 IMforg &I 3
f adt dYo & ATEo AT W | ITF
wrar 9T fsm-faa qusr &1 gaw qrar
g, FIT A QYT AT TAGI G, AT gw
HIE ¥ Fg 9% g & Yo o ATLo 7
g g7 %) fo@r g f& goar g7, 719
IR TPT 14T {FT a7 TG GTH
¥ foar fear | 3@ @ TWITT WiEFAA
EITT, FIE UL AT FT GEI ATAT HIT
I FAT IfAT FT § THIAT =T
7g 99 farrd g1l gTAe o7 @Y R
gafew & arady wdt &7 & u39 &
gra FFT AT g fF ava welr off
fer—a0a ( rigmarol ) T #, ATg
U FJG HiS gl ATt qAGIETa
F) 38 IS F Hafas F17 9 ], A9
g FT T4 |

=t faarr aeo e awraf wgey,
& qga MIVYST 48 FeA1 A1 § fF
HATT TFATTI S AT TGS ,
S8 § mferwra 7 SATH 3 T E

aF Ao S ST g8 Y, IuFE §
fHT & woee T 39T AW g—a8 &
qifew &7 ara « §9 ag Fa7 fw o o
o Mo Y FaiE Ffawe qa-w98T &
1 & fag dary #1 7f 4, SuEr gw
greR e ANET FY G T FT WL, T9-
fog ga Saa & W I I H
FIGTIATA 7T X A6 ¢ A& GATA qT T
TG g ANCZH GO FT g T@AT I
g

S WIMEAN TR THR I
agr faam | 9 ®9U ®FT ST qIEY AIET
A9 ¥, Star fa @ fagrdy o & aaran
frzgfwE q g—ag e aradry?
(Interruption 7 ITEE HIE HIET | ITF
fagrdr 9 & wg Farar f& 9 w9w %z
qIET AT TR AT 1T S, TEY IT5T FT
NG ACFITHT 18870 FT X



2958 Calling Attention

st gy faw 5T 18

N URTEAN : (1 TqT HIT 18
Y ; IS AL A 18 T KT
T J—aa7 4 T1a TLY &, 9 F A0AT
T  mAf qST S F

MR. CHAIRMAN: It has nothing to
do with this report. When the
Enquiry Commissien’s report comes
all these matters will come up then.

SHRI BHUPESH GUPTA: The
question is whether a report should
be given or pot. It is a question of
fact whether the report contains ¢his
thing.

SHRI VIDYA CHARAN SHUKLA:
Are we going into detail . . .

SHRI BHUPESH GUPTA: Why not?

SHRI RAJNARAIN: He is neither
denying nor accepting it, It is cor-
rect, This should go on record.

SHRI KESAVAN (THAZHAVA)
(Kerala): The hon, Minister has 'made
a statement and he has given answers
to several questions, He has also
stated that he has gone through the
report. There are others also who
have gone through the report, Mr.
Biju Patnaik is a big gun of the
Congress. Taking all these factors
into consideration. I come to the
irresistible conclusion that the con-
cerned report is against the interests
of Mr. Biju Patnaik, Can the hon.
Minister deny this conclusion?

SHRI VIDYA CHARAN SHUKLA:
The hon. Member’s conclusions are
Tight.

SHRI BANKA BEHARY DAS:. Sir,
here again, I may tell the Minister
that he is again misleading us. The
report does not contain ' only the
replies of Mr, “Biju Patnaik and Mr.
Biren Mitra, but it also refers to a
few documents of some companies in
Calcutta, the offices of which were
visited by officers of the C.B.l. and
copies of those documents were
brought and those Tteferences are
there in that report. So it is abso-

[ 8 JUNE 1967 ]
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lutely an untruth when the Minister
says that the report only contains
those materials which are accessible to
the Orissa Government from their own
files. Either he is misleading us and
telling an untruth or I am prepared
to face the charge . .
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MR, CHAIRMAN: Do not say “un-
truth”,
SHRI RAJNARAIN: It is parlia-

mentary,

SHR] BANKA BEHARY DAS: It
is parliamentary. That is why I am
saying it.

SHR] BHUPESH GUPTA: He is
saying something which a man out-
side would call a “lie.”

MR. CHAIRMAN: If is safer per-
haps if we, parliamentarians, use a
language which is honourable.

SHRI BHUPESH GUPTA: A man
ottside would calf it g “lie”.

SHRI NIREN GHOSH: This Gaov-
ernment has no honour. How can you
help them?

SHRI BANKA BEHARY DAS: The
Minister is not prepared to protect
their own C.B.I. officers and their
organisation, for I can tell the Minis-
ter that because they acted like this
and wanted to shield Mr. Biju Patnaik
and his colleagues, Mr. Biju Patnaik
everywhere goes on saying—it has
been reported in the Press—that the
C.B.I. report is a Chowkidar’s report;
you know who a Chowkidar is; and
he also goes on saying that a dog can-

not be hanged on the basis of that
report. This has come out in the
Press. 1 want to know from  the

Minister whether he is again going o
state here that the report only relates
to the notings on the files of the
Orissa Government? This T want to
know categorically. It it is not a fact,
if he has read it, then I will request
him to send a copy of the report to
the Orissa Government. Here also a
distinction has been made. The Minis-
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[Shri Banka Behary Das.]
ter, replying to Mr. Lokanath Misra,
said thaf the former Chief Minister,
Mr, Sadasiba Tripathy, wanted a copy
of the report and at that time the
Home Minister did not give him a
copy. Now because another Chief
Minister wants it and so he is not pre-
pared to share that report with him.
But there is a lot of difference bet-
ween these two instances. When
the report came out and we publish-
ed it, the Chief Minister of Orissa
purchased some copies from us and
wanted to know whether it was a cor-
rect report, It was for his personal
reference, The Governor of Orissa
also purchased a copy from us. When
the then Chief Minister of Orissa
wanted the report, he wanted it for
his personal reference. But here he
has himself admitted that when the
present Chief Minister or the Home
Minister writes to him, he clearly
states that they want a copy of ‘he
report only to set up a Commission
of Enquiry which we have pledged to
the people of Orissa fo do. You
know, and the hon. Minister also
knows very well, that all those Oppo-
sition parties in Orissa in their Elec-
tion Manifesto promised to the electo-
rate that they would set up a Com-
mission of Enquiry to enquire into
the misdeeds of ex-Chief Ministers
and Ministers. So now they are going
to set up an Enquiry Commission and
they have already written to ‘the
Supreme Court of India for lending
the services of a judge. And in that
connection, the Orissa Government
wants the report. So I want to know
from the hon, Minister whether, in
view of the urgency of this matter,
he is going to make available a copy
of the report to the Orissa Govern-
ment. If he is not going 1o give a
copy of the report to the Government
of Orissa in which there is certain
additional information, besides the
information that is available in their
files, then he will be accused of not
only criminal suppression but also
shielding these very corrupt people
who are running the Congress orga-
nisation there in that State. Also I
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want to know from the hon. Minister
whether he knows that Mr, Kohli, who
was in charge of making that report,
has clearly stated that all the files
that he wanted were not made avail-
able to him. All these files were sup-
pressed, or they were manipulated at
that time. I also want {0 know from
the hon, Minister whether Mr. Kohli
in that report has stated that many of
the allegations were of such a nature
that it was not possible for him to
enquire into the facts. So, for all
these reasons, the report is very im-
portant from the point of view of the
Enquiry Commission that the Orissa
Government is going to set up. In
view of all these facts and in view of
the fact that so many non-Congress
Governments have emerged afrer the
last elections and with a view to hav-
ing healthier relations between the
Centre and the States—because we
know that even confidential reports
are shared between the States and the
Centre—I want to know from the hon,
Minister whether he is prepared to
share the report and give a copy of
the report to the State Government of
Orissa on the basis of which they can
conduct an enguiry. Here I would
again remind the hon. Minister that
the C.B.I. produced a long report in
which, besides their own remarks, the
remarks of Mr. Biju Patnaik and
Mr. Biren Mitra also were there as
also some of the copies of decuments
that are available with the firms with
which Mr. Patnaik was dealing. A
summary of that report also was pre-
pared by the C.B.I. which was given
to the Cabinet Sub-Committee which
was hot prepared to read such a
long report. So there are two reports
with the Government—one, the Jong
report pertaining to every allegatiorn,
and the other, 3 summary of it.
There is also a beautiful introduction
by Mr. Kohli whg was in-charge of
that report. So I want to know from
the hon. Minister whetherbecause of
the seriousness of the matfer and be-
cause the Orissa Government is mot
in possession of all the facts, they are
going to share that report with the
State Government.
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Secondly, he has referred to the
question of the Auditor-General’s re-
port. When this question was raised
here in Parliament, either in the
Rajya Sabha or in the Lok Sabha, the
Minister of Home Affairs saig at that
time that because the Auditor-Gene-
ral was conducting the enquiry. we
could not get & and that if the
Orissa Government gets it, it would
become public property. So that re-
port is a public property in which
the Auditor-General has categori-
cally stated that by entering into
business dealg with Mr. Biju Patnaik
snd Mr. Biren Mitra, lIakhs of rupees
had been overspent by the Govern-
ment of Orissa, So it is mot a
question of administrative impro-
priety as the Cabinet Sub-Commit-
tee had said. It is a question of
embezzlement, it is a question of cor-
ruption, it is question mis-spending
the exchequer’s money which was
entrusted to them by virtue of their
office. So I want to know whether,
in view of all these facts, he is going
to accede to the request of the Gov-
ernment of Orissa because by doing
50, he will be only helping in eradi-
cating corruption in the public life
of this country. Also in view of the
recommendations of the Santhanam
Committee, of which we are always
proud, may I know whether he is
going to send this report to the Gov-
ernment of Orissa or whether he
is again going to say «hat there is
nothing which is not available in the
official records of the Government of
Orissa?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): Sir, I
heard half the speech here and the
other in my room. The point is that
when we say that this particular do-
cument cannot be given to the State
Government, our idea is not to non-
cooperate with the State Government
to have any enquiries made. If they
want to have any enquiries made,
certainly whatever cooperation this
Government can give we want to
give. We want them to  proceed
about their enquiries, because they
have also asked us to find out from

f
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the Delhi High Court to appoint a
Judge to carry on this enquiry and
we are about to write to the Chief
Justice of the Delhi High Court for
this, So it is not our intention to
screen anybody or to protect any-
body from an enquiry but the basic
point is this and I would request this
hon. Howse to appreciate this that
this report or document which is
being discussed here was a document
which was asked for by the Cabinet.
I will give certain facis. The Cabinet
appomnted @ Sub-Committee to consi-
der this question when a representa-
tion was received or a memorandum
was received. That Cabinet Sub-
Committee, of which I had the
honour or privilege to be a Member
with another colleague who is sitting
here, who wag also 4 Member of the
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Sub-Committee, decided upon the
procedure how 10 make enquiries
about that 'memorandum. It decided

to ask the Director of the C.B.I. to go
and find out certain facts from a study
of the documents in the Secretariat.
He went and studied certain documents
and prepared this report. Though
the Director of the C.B.I. was asked
to go and find out these facts, it was
not an investigation under the Cri-
minal Procedure Code as such., When
an investigation is undertaken it is
not merely a checking of facts but
taking evidence of people, asking
some people to make statements and
then i becomes a certain investiga-
tion under the Criminal procedure
Code. It was not so. Under these
circumstances, it Is not an investiga-
ting report of a Police Officer, It
was a sort of an internal study made
by that officer. Even the  Cabinet
Sub-Committee could have asked a
Joint Secretary to go and make a
study like that but we thought that
an experienced officer, who is in-
terested to study the facts should
bet'ter go and do that. (Interruptions)
Let me give the facts and you form
your opinton Tater, When such a
report was given to the Cabinet
Sub-Committee, it was a document
meant for the use of the Cabinet Sub-
Committee and, therefore, it becomes
a document of the Cabinet. It is a
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convention and a good convention
that Cabinet documents are treated as
secret documents. Alsoc we have
said—I am sure the Minister of State
has said—that if the Inquiry Commis-
sion later on requires this document
and if it 1s admissible as evidence,
this Gov&fhment will have to study
this question then.

SHRI M. N. KAUL: How ig it ad-
missible?

SHRI Y. B. CHAVAN: If it is
admissible then. According to me,
it is not admissible even then.

SHRI BHUPESH GUPTA: How do
you say that?

SHRI Y. B. CHAVAN: But that
will be decide® by the Commission
certainly, not by you or me or any-
body.

SHRI BHUPESH GUPTA: Do not
prejudge the work of the Cabinet. On
a point of order. 1 would ask the
word to be expunged Dbecause it
should not be known even before the
Commussion has been appointed that
the Home Minister of the country
thinks that that particular document
1s inadmissible as evidence. There-
tfore, I request this word to be  ex-
punged.

SHRI Y B. CHAVAN: We will be
guided by the Commission itself be-
cause the Commission will have to
decide what 1s admissible and what
15 pnot admissible. It is noi the Home
Minister’s  view or Mr. Bhupesh
Gupta’s view or the Chairman’s view
that matters, with apologies to you,
Sir. It iz the Commission’s view that
will matter. So I would like to assure
this House and, through this House
the country that if any State Gov-
ernment wants ip make any enquiry
against anybody, our idea is not to
stand in between, our idea is not to
covier anybody but at the same time
certain documents which are secret
documents will have to be treated as
such.

[ RAJYA SABHA ]
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PAPERS LAID ON THE TABLE

NoOTIFICATIONS UNDER THE COMPANIES
Act, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI BHANU PRAKASH
SINGH): Sir, I beg to lay on the
Table:

(a) A copy of the Ministry of Law
(Department of Company Affairs)
(Notification G.SR. No. 311, dated
the 2nd March, 1967, publishing
the Cost Account Records
(Cycles) Rules, 1967, under sub-
section (3) of section 642 of the
Companies Act, 1956, [Placed in
Library. See No. LT-496/67].

{b) A copy each cof the following
Notifications of the Ministry of
Industrial  Development and
Company Affairs (Department of
Company Affairs) under sub-
section (3) of section 620-A of
the Companies Act. 1956:

(i) Notification G.S.R. No. 607,
dated the 22nd April, 1967.

(ii) Notification G.S.R. Na. 608,
dated the 22nd April, 1967.
[Placed in Library. See No, LT-

580/67 for (i) anad (ii)].

ReporT (1965-66) oF THE COMMISSIONER
FOR SCHEDULED CASTES AND
ScHEDULED TRIBES

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): Sir, ] beg 'to lay on
the Table, under clause (2) of article
338 of the Constitution, a copy of the
Fifteenth Report of the Commis-
sionher for Scheduled Castes and Sche-
duled Tribes for the year 1965-66.
[Placed in Library. See No. LT-575/
67].

SHRI B. K. GAIKWAD: (Maha-
rashtra): On a point of information,
Sir. ¥ want to know from the hon.
Minister as to how many reports are



